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(OPEN c·ol!RT) 

CE.~11UL AD~1INISTRA TIVE TRIBUNAL, ALLAHABAD BENCH 
ALLAHABAD 

RON>BLE i\1R.A.K. GAUR , MEMBER (J). 
HON,BLE MR. S.N. Shukla, MEMBER (.1-\) . 

oriqina1 App1ication Ntunber. 384 OF 2002. 

ALLAHABAD this th~ 06~ day of August, 2009 . 

Suresb ChandrnSa.'Cena, S/o Lato Sri JwalaPras~ Rio H. No. 164, Surl<l1a, Bareilly (U.P.) 
retired on 31.07.2001 as a Shorter Postman, in Head Pom Otlice. Bareilly (U.P). 

l . 

2. 

. . . . . . . . . . . ... AppHcant 
VERSUS 

Union of Jnctia through the Secretary for C'ommlllli~tio~ Ministry of 
Communica ion, Department of Posts, Govt. of India, Dak Bhawan, Ne\v Delhi-
110011. 

TI1e Chef Post ~laster Gen~rnl, Dopru"tment of PoHt Oftice, Lnckno\v, U.P. 
• 

3. The Post Master Genernl, Post l\1~ster General. Bareilly R~gion, C:ivil Lines. 
Bareilly. 

4. Jl•~ Senior Supt-rintendenl, Post Ofiice, HeRd Post C>ffic~, Bnreilty (U.P.). 

5. The Senior Po~ MRc:ter, Head Po~ t>ffice, Bart'.'iH (U.P.) 

6. lbt- Du-~ctor, Postnl Services, Bareilly Region, Post Master GtineTal Office, Civil 
Lines, Bareilly (U.P). 

Advocate for the npplicru1t: 
Advocate for the Respondent1:1 : 

Sri R. C. PmJutk 
Sri S.C. J\IIishra 
Sri Saty a Prnkrum 

ORDER 

(Delivci·ed byHon~hleMr. A.K. Qiur, JJ\.I) 

. ..... . ......... Respondents 

Learned couusel for the applicant invited our at.tent ion to pru-a 4. 13 of lhe Original 

Application and submitted that for redr~s~al of h is grievance, thC< applicant has aJroacly 

preferred representations dated 10.01 .2002, 21.01.2002, 10.02.2002 nnd 20.03.2003, iwich 

are still pending v.11th the com petent authority. L~nrn~d counsel for tl1e applicant very fairly 

made an innocuous prayer that the grievance of the applicant 1n ight be r-edressod in cage a 
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direction is given to the con1petent authority to consider and decide the pending 

represenhtion/s by a reasoned and speaking order within ~ecified period 

• 
2. Learnoo counsel for the respondents hag no objection if such clirection is given . 

3. Having heard lea-ned counsel for both sides, we hereby direct the applicant to file a 

certi:fioo copy of this order alongwith adclitionaJ representation, if so ndvised, and copy of 

Original Application with nll annexure before the competent authority, who shall consioor 

and deci& the srune taking into account all the points raised by tl1e applicant in his earlier 

represent~ion/s (referred to above) and in additional represenhtion as well as meeting all 

the contentions raised in the instant 0 .A by a reasoned and S]X'aking order within a period 

of three months on receipt of ct>rtified copy af the order, ns contempl0ted above and 

comn1unicate the decision to the 31Jplicnnt. 

4. With the aforesaid directions, the 0.A is di~po~ed of finally "tith no order as to 

costs. 

Be~oted that we h ve not passed any order on rnerits Qf' tbe case . 

' ---MEMBER-A. 

/Anand/ 
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